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ANNEXURE B





No. 14/2020/2027/86-2019-57(Sa0)/2017 

 

Sender, 

Dr. Roshan Jacob 

Special Secretary 

Uttar Pradesh Government 

Date:- 30th August 2019 

 

To, 

All the District Magistrates 

Uttar Pradesh 

Mines and Mineral section 

 

Subject :- Sanction of the Mining permit for removal of 

sand/morum/bajari/bolder or mix of these from self occupied 

agricultural land deposited after flood to make the land fit for 

agriculture. 

Sir, 

 Detail guidelines have been issued vide govt. order no. 2883//86-

2017/198/2011 TC-1, dated 02nd November 2017 for temoval of sand /morum 

deposited due to flood, by the Land owners ybder rule 52 (a) of UP Mining 

rules 1963.  Rule 52(a) of the 47th amendment of rule 2019 issued vide 

notification no. 86-2019-57(Sa)/2017 dated 13.8.2019 is as under :- 

 

(1) Under rule -72 any land owner may make an application before the 

District Magistrate for removal of sand/morum/bajari/bolder or mix of these 

from self occupied agricultural land deposited after flood, in three copies in 

Form MM-08along with fee of Rs. 2000/- (Rupees two thousand) and two 

copies of land revenue survey map for sanction of mining permit. 

 

(2) The District Magistrate, if he so deems fit, may get the investigation done 

through the concerned Tahsildar and mining officer / mining inspector on the 

following points:- 



(a) Whether sand/morum/bajari/bolder or mix of these hasz been deposited 

on the said land during the flood. 

(b) Whether the name/s of the applicant/s is recorded as the title holder/s of 

the said land. 

(c) Whether the applicant/s are suffering from loss due to deposit of 

sand/morum/bajari/bolder or mix of these on the land making it unfit for use. 

(d) Whether such land is being used for agriculture since the last five years. 

(e) Whether the quantity of mineral as applied for is available in the said land.  

(f) Whether the land applied for is suitable for mining. 

(3) Based on the point wise remark by the concerned Tahsildar and mining 

officer / mining inspector, as the case may be, may issue mining permit to the 

title holder of the land for not more than three months in a crop year on advance 

deposit of double the amount of title holder. 

(4) Except the above mentioned clause, other provisions of this rule would 

apply for mining permit after necessary changes. 

(2) Thus, in light of above, I am directed to intimate that necessary action 

may be taken in light of the aforesaid changes in the said rules while grant of 

mining permit for  removal of sand/morum/bajari/bolder or mix of these from 

self occupied agricultural land deposited after flood for transportation from time 

to time. 

 

(Dr. Roshan Jacob) 

Special Secretary  

 

No. 2027(1)/86-2019-57(Sa0/2017 of even date. 

Copy forwarded to the following for information and necessary action:- 

1. All the Divisional Commissioners, Uttar Pradesh. 

2. Director, Mines and Minerals, Uttar Pradesh, Lucknow in reference to his 

letter no. 799/M-1A 15/2019 (VII) dated 19.8.2019 



3. All in-charge officers, regional offices, Mines and Minerals department, 

U.P. 

4. All senior district mine officers/mine inspectors (through Director, 

Director, Mines and Minerals, Uttar Pradesh, Lucknow) 

5. Guard File, 

 

 

By order of 

(Hridaya Narain singh yadav) 

Sec. Secretary . 
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आवेदक एवं अविध

आवेदक नाम Tapeshi

आवेदक पता Village Chaura, Post Badgava, Agorikhash, Tehsil Obra, District Sonbhadra

मोबाइल 8052026400

अनु ा क अविध अनु ा प क  दनांक से 3 माह, 0  दन माह अथवा मा ा जो पहले पूण हो।

काया लय िजलािधकारी, Sonbhadra
(खनन­अनुभाग)

सहमित प  (Letter of Intent)

प ांक: LOI/2022/1/05­01­2022 00:00:00/91748  दनाँक: 05­01­2022

उ. . उपखिनज (प रहार) िनयमावली, 1963 (यथासंशोिधत) के िनयम ५२ के अंतग त भूिमधरी/ कृिषक य भूिम के अनु ा प से स बंिधत ।

भूिम क ा िववरण

जनपद तहसील  ाम/मोह ला गाटा/खसरा सं या  े फल/मा ा

Sonbhadra Obra AGORI KHAS 291, 292, 294 1.2000 हे० / 24000.00 घन मी०

देय धनरािश

अनु ात उपखिनज अनु ात मा ा रॉय टी द र (₹) देय रॉय टी (₹) देय DMF
(₹)

देय TCS (₹) अ य

Morrum 24000.00 घ न म ी ० 300.00 7200000.00 720000.00 148320.00 264000.00

कुल 7200000.00 720000.00 148320.00 264000.00

अतः आपसे अपे ा क जाती है  क उपरो दये धनरािश ३ काय  दवस के अंदर जमा करा कर चालान क मूल  ित upminemitra.in पोट ल पर अपने लॉिगन से अपलोड कर ता क आपको

िनयमानुसार खनन अनु ा प िनग त करने क काय वाही क जा सके ।

आवेदक  ारा अनुल क­1 शत का अनुपालन  कया जाना आव यक है।

अनुल क­1
सहमित प क  शत िन वत ह ।

1.  अनु ा प धारक सं ह  कये गये सभी खिनज का लेखा रखेगा और एतदथ  ितिनयुि  ािधकारी को ऐसे लेखो का िनरी ण करने क अनुमित देगा।

2.  उ0 0 उप खिनज प रहार िनयमावली 1963 िनयम 41 (ड) का पालन  कया जायेगा।

3.  बाढ़ से आए  ए खिनज को हटाने क अविध 3 माह अथवा अनुमो दत खनन योजना म दी गयी मा ा जो भी पहले पूण हो, तक ही वैध रहेगा।

4.  अनुमो दत खनन योजना म दी गयी शत का  भावी पालन  कया जायेगा।

5.  3 माह क अविध म कोई िव तार भी अनुम य नह होगा।

6.  प रवहन िवभाग  ारा िनयत मानक के अनु प ही खिनज का प रवहन  कया जायेगा।

7.  शासनादेष सं या 1407/86­2017­107 (सामा य) भूत व एवं खिनकम अनुभाग, लखनऊ  दनांक 11 जुलाई, 2017 म  दये गये िनद ष के अनुसार ई अिभवहन  प  (एम0एम0­11) खिनज को प रवहन करने वाले

वाहन को जारी  कया जायेगा।

8.  खनन/प रवहन काय उ0  0 उपखिनज (प रहार) िनयमावली, 1963 तथा समय­समय पर िनग त शासनादेष म िनिहत शत / ािवधान के अनुसार  कया जायेगा।

9.  अनु ा प धारक  ारा उ0 0 उपखिनज (प रहार) िनयमावली, 1963 तथा खान एवं खिनज (िवकास और िविनयम) अिधिनयम, 1957 का अनुपालन सुिनि चत  कया जायेगा।

10.  अनु ा प धारक, िनधा  रत  प E एम0एम0­11 से खिनज का प रवहन करायेगा तथा स बि धत िववरण प एम0एम0­9 पर रखेगा एवं  ितिनयु अिधकारी को ऐसे लेख का िनरी ण करने क अनुमित देगा।

11.  अनु ा प धारक  कसी साव जिनक िनमा ण को  ित नह प ंचायेगा।

12.  खनन अनु ा प धारक  कसी तीसरे प के दावे क  ितपू त करता रहेगा और इस  कार के दावे उसके उ प होते ही  वयं िन ेिपत करेगा।

13.  अनु ा प क अविध 3 माह या  वीकृित मा ा जो पहले समा हो अनु ा प क अविध मानी जायेगी।

14.  अनु ा प धारक समय­समय पर शासन  ारा िनधा  रत­ वािम व राज व जमा करने के िलए बा य होगा।

15.  अनु ा प धारण ऐसी रीित से खनन सं  याय करेगा िजससे कोई सड़क, साव जिनक माग , भवन, भू­गृहा द साव जिनक भू­ थल या साव जिनक स पि पर कोई बाधा न पड़े या उसे  ित न प ंचे।

16.  य द अनु ाप धारक दी गयी शत का उ लघंन करता है अथवा िववाद क ि थित पैदा करता है तो अनु ा प िनर त कर  दया जायेगा और जमा राय टी और जमा राय टी रा य सरकार के प म ज त कर अनु ा प 

धारक के अनु ा प म उ0 0 उपखिनज (प रहार) िनयमावली­1963 तथा खान और खिनज (िवकास और िविनयमन) अिधिनयम, 1957 क सुसंगत धारा के अ तगत काय वाही  कया जायेगा।

17.  अनु ाप धारक आवे दत  थल से उपरी सतह पर जमा उपखिनज को अनुमो दत खनन योजना के अनुसार हटाएगा।

18.  य द खनन करते समय खनन  थल से कोई अ य उपखिनज िनकलता है तो उसक सूचना िजलािधकारी/िजला खनन अिधकारी काया लय, Sonbhadra को दगेा त प चात् उपखिनज क मा ा एवं राय टी का आंकलन

कर आवेदक से राय टी के  प म वसूली क जायेगी।

19.  य द अनु ा प धारक दी गयी शत का उ लंघन करता है अथवा िववाद क ि थित पैदा करता है तो अनु ा प िनर त कर  दया जायेगा और जमा राय टी रा य सरकार के प म ज त कर अनु ा प धारक के िव  

MOEF क सुसंगत धारा , उ0 0 उपखिनज (प रहार) िनयमावली, 1963 तथा खान और खिनज (िवकास और िविनयमन) अिधिनयम, 1957 क सुसंगत धारा के अ तग त काय वाही  कया जायेगा।

20.  िजलािधकारी  ारा दी गई अित र शत का पालन हेतु अनु ाप धारक बा य होगा।

21. 

ANNEXURE D



आवेदक एवं अविध

आवेदक नाम Tapeshi

आवेदक पता Village Chaura, Post Badgava, Agorikhash, Tehsil Obra, District Sonbhadra

मोबाइल 8052026400

अनु ा क अविध अनु ा प क  दनांक से 3 माह, 0  दन माह अथवा मा ा जो पहले पूण हो।

काया लय िजलािधकारी, Sonbhadra
(खनन­अनुभाग)

सहमित प  (Letter of Intent)

प ांक: LOI/2022/1/05­01­2022 00:00:00/91748  दनाँक: 05­01­2022

उ. . उपखिनज (प रहार) िनयमावली, 1963 (यथासंशोिधत) के िनयम ५२ के अंतग त भूिमधरी/ कृिषक य भूिम के अनु ा प से स बंिधत ।

भूिम क ा िववरण

जनपद तहसील  ाम/मोह ला गाटा/खसरा सं या  े फल/मा ा

Sonbhadra Obra AGORI KHAS 291, 292, 294 1.2000 हे० / 24000.00 घन मी०

देय धनरािश

अनु ात उपखिनज अनु ात मा ा रॉय टी द र (₹) देय रॉय टी (₹) देय DMF
(₹)

देय TCS (₹) अ य

Morrum 24000.00 घ न म ी ० 300.00 7200000.00 720000.00 148320.00 264000.00

कुल 7200000.00 720000.00 148320.00 264000.00

अतः आपसे अपे ा क जाती है  क उपरो दये धनरािश ३ काय  दवस के अंदर जमा करा कर चालान क मूल  ित upminemitra.in पोट ल पर अपने लॉिगन से अपलोड कर ता क आपको

िनयमानुसार खनन अनु ा प िनग त करने क काय वाही क जा सके ।

आवेदक  ारा अनुल क­1 शत का अनुपालन  कया जाना आव यक है।

अनुल क­1
सहमित प क  शत िन वत ह ।

1.  अनु ा प धारक सं ह  कये गये सभी खिनज का लेखा रखेगा और एतदथ  ितिनयुि  ािधकारी को ऐसे लेखो का िनरी ण करने क अनुमित देगा।

2.  उ0 0 उप खिनज प रहार िनयमावली 1963 िनयम 41 (ड) का पालन  कया जायेगा।

3.  बाढ़ से आए  ए खिनज को हटाने क अविध 3 माह अथवा अनुमो दत खनन योजना म दी गयी मा ा जो भी पहले पूण हो, तक ही वैध रहेगा।

4.  अनुमो दत खनन योजना म दी गयी शत का  भावी पालन  कया जायेगा।

5.  3 माह क अविध म कोई िव तार भी अनुम य नह होगा।

6.  प रवहन िवभाग  ारा िनयत मानक के अनु प ही खिनज का प रवहन  कया जायेगा।

7.  शासनादेष सं या 1407/86­2017­107 (सामा य) भूत व एवं खिनकम अनुभाग, लखनऊ  दनांक 11 जुलाई, 2017 म  दये गये िनद ष के अनुसार ई अिभवहन  प  (एम0एम0­11) खिनज को प रवहन करने वाले

वाहन को जारी  कया जायेगा।

8.  खनन/प रवहन काय उ0  0 उपखिनज (प रहार) िनयमावली, 1963 तथा समय­समय पर िनग त शासनादेष म िनिहत शत / ािवधान के अनुसार  कया जायेगा।

9.  अनु ा प धारक  ारा उ0 0 उपखिनज (प रहार) िनयमावली, 1963 तथा खान एवं खिनज (िवकास और िविनयम) अिधिनयम, 1957 का अनुपालन सुिनि चत  कया जायेगा।

10.  अनु ा प धारक, िनधा  रत  प E एम0एम0­11 से खिनज का प रवहन करायेगा तथा स बि धत िववरण प एम0एम0­9 पर रखेगा एवं  ितिनयु अिधकारी को ऐसे लेख का िनरी ण करने क अनुमित देगा।

11.  अनु ा प धारक  कसी साव जिनक िनमा ण को  ित नह प ंचायेगा।

12.  खनन अनु ा प धारक  कसी तीसरे प के दावे क  ितपू त करता रहेगा और इस  कार के दावे उसके उ प होते ही  वयं िन ेिपत करेगा।

13.  अनु ा प क अविध 3 माह या  वीकृित मा ा जो पहले समा हो अनु ा प क अविध मानी जायेगी।

14.  अनु ा प धारक समय­समय पर शासन  ारा िनधा  रत­ वािम व राज व जमा करने के िलए बा य होगा।

15.  अनु ा प धारण ऐसी रीित से खनन सं  याय करेगा िजससे कोई सड़क, साव जिनक माग , भवन, भू­गृहा द साव जिनक भू­ थल या साव जिनक स पि पर कोई बाधा न पड़े या उसे  ित न प ंचे।

16.  य द अनु ाप धारक दी गयी शत का उ लघंन करता है अथवा िववाद क ि थित पैदा करता है तो अनु ा प िनर त कर  दया जायेगा और जमा राय टी और जमा राय टी रा य सरकार के प म ज त कर अनु ा प 

धारक के अनु ा प म उ0 0 उपखिनज (प रहार) िनयमावली­1963 तथा खान और खिनज (िवकास और िविनयमन) अिधिनयम, 1957 क सुसंगत धारा के अ तगत काय वाही  कया जायेगा।

17.  अनु ाप धारक आवे दत  थल से उपरी सतह पर जमा उपखिनज को अनुमो दत खनन योजना के अनुसार हटाएगा।

18.  य द खनन करते समय खनन  थल से कोई अ य उपखिनज िनकलता है तो उसक सूचना िजलािधकारी/िजला खनन अिधकारी काया लय, Sonbhadra को दगेा त प चात् उपखिनज क मा ा एवं राय टी का आंकलन

कर आवेदक से राय टी के  प म वसूली क जायेगी।

19.  य द अनु ा प धारक दी गयी शत का उ लंघन करता है अथवा िववाद क ि थित पैदा करता है तो अनु ा प िनर त कर  दया जायेगा और जमा राय टी रा य सरकार के प म ज त कर अनु ा प धारक के िव  

MOEF क सुसंगत धारा , उ0 0 उपखिनज (प रहार) िनयमावली, 1963 तथा खान और खिनज (िवकास और िविनयमन) अिधिनयम, 1957 क सुसंगत धारा के अ तग त काय वाही  कया जायेगा।

20.  िजलािधकारी  ारा दी गई अित र शत का पालन हेतु अनु ाप धारक बा य होगा।

21. 





Office of the District Magistrate, Sonbhadra 

(MINE DEPARTMENT) 

Letter of Intent 

Letter Number: LOI/2022/1/05-01-2022 00:00:00/91748        

Date: 05-01-2022 

 

UP Under Rule 52 of the Minor Minerals (Parihar) Rules, 

1963 (Yavanshodhi) related to the permit of Bhumidhari 

agricultural land. 

Applicant and Period 

Name of the 

applicant 

Tapeshi 

Address of the 

applicant 

Village Chaura, Post Badgava, 

Agorikhash, Tehsil Obra, District 

Sonbhadra 

Mobile 8052026400 



Period of the 

instruction 

3 months, 0 days month or quantity 

from the date of permit, whichever is 

completed earlier. 

 

Description of the Land 

District Tehsil Village/ 

Mohalla 

Gata/Khasra 

No. 

Area/ 

Quantity 

Sonhadra Obra Agori 

Khas 

291, 292, 

294 

1.2000 Ha./ 

24000.00 

Cubic mtr. 

 

Payable Amount 

Allow

ed 

sub 

mine

ral 

Allowe

d 

quanti

ty 

Rate of 

the 

Royalty(

Rs.) 

Payable 

Royalty(

Rs.) 

Payable 

DMF 

(Rs.) 

Payble 

TCS(Rs

.) 

Other 

Morr

um 

24000

.00 

300.00 720000

0.00 

72000

0.00 

14832

0.00 

26400

0.00 



Cubic 

mtr. 

Total 720000

0.00 

72000

0.00 

14832

0.00 

26400

0.00 

 

Therefore, you are expected to deposit the above due 

amount within 3 working days and upload the original copy 

of the challan from your login on the upminemitra.in portal 

so that action can be taken to issue mining permit as per 

rules. 

 

Annexure-1 conditions are to be complied with by the 

applicant. 

  



Attachment- 1 

The terms of the consent form are as follows. 

 

1. The holder of the permit shall maintain an account of all 

the minerals collected and hereby permit the deputation 

authority to inspect such accounts. 

2. Uttar Pradesh Sub Mineral Remission Rules 1963 Rule 41 

(e) will be followed. 

3. The period of removal of flooded minerals will be valid for 

3 months or till the quantity given in the approved mining 

plan, whichever is completed earlier. 

4. The conditions given in the approved mining plan will be 

followed effectively. 

5. No extension will also be admissible within the period of 3 

months. 

6. Transport of minerals will be done according to the 

standards fixed by the Transport Department. 

7. According to the instructions given in the Government 

Order No. 1407/86-2017 107 (General) Geology and Mining 



Section, Lucknow dated 11th July, 2017 e-transportation 

form (MM-11) transporting minerals. vehicles will be issued. 

8. The mining transport work will be done as per the 

conditions/provisions contained in the Uttar Pradesh Mineral 

(Avoidance) Rules, 1963 and the orders issued from time to 

time. 

9. Compliance will be ensured by the license holder to the UP 

Minor Minerals (Remission) Rules, 1963 and Mines and 

Minerals (Development and Regulation) Act, 1957. 

10. The holder of the permit will get the minerals transported 

from the prescribed form E MM-11 and will keep the relevant 

details on the MM-9 and allow the deputation officer to 

inspect such accounts.  

11. The holder of the permit shall not cause excessive 

damage to any public works. 

12. The holder of the Mining Permit shall continue to 

indemnify any third party claim and shall himself deposit such 

claims as soon as they arise. 



13. The period of the permit is 3 months or the sanction 

quantity which expires earlier will be considered as the period 

of the permit. 

14. The holder of the permit shall be bound to deposit the 

ownership revenue as prescribed by the Government from 

time to time. 

15. Holding a permit, shall carry out mining operations in 

such a manner as not to cause any obstruction or damage to 

any road, public street, building, land, house, public land or 

public property.  

16. If the license holder violates the given conditions or 

creates a dispute situation, then the permit will be canceled 

and the deposit royalty and deposit royalty will be forfeited 

in favor of the State Government. In the permit of the holder, 

action will be taken under the relevant sections of the UP 

Minor Minerals (Remission) Rules, 1963 and the Mines and 

Minerals (Development and Regulation) Act, 1957. 



17. The license holder shall remove the mineral deposited on 

the surface from the applied site as per the approved mining 

plan. 

18. If any other mineral comes out from the mining site while 

mining, then it will be reported to the District Mining Officer's 

office, Sonbhadra, after that after assessing the quantity and 

royalty of the mineral, it will be recovered from the applicant 

in the form of royalty. 

19. If the license holder violates the given conditions or 

creates a situation of dispute, then the permit will be 

canceled and the royalty deposited in favor of the State 

Government. Action will be taken against the license holder 

under relevant sections of MOEF, UP Minor Minerals 

(Remission) Rules, 1963 and relevant sections of Mines and 

Minerals (Development and Regulation) Act, 1957. 

20. The license holder will be bound to comply with the 

additional conditions given by the District Magistrate. 

21. 

  



E-Form MM-11  

Details of area of licensee    

 

Sr. 

No. 
 

Particulars Fact by description 

1.  District Sonbhadra 

2.  Name of sub mineral Sand / Moorum 

3.  Aadhar no. 6123 1134 0854 

4.  Name of license holder Sh Tapeshi 

5.  Father name’s of license 

holder 

Sh Sadan 

6.  Address of license holder Vill.- Chaura, PO-

Badgawa, Agorikhas, 

Tehsil-Obra, District - 

Sonbhadra 

7.  Mobile No. of license holder 9219329938 

8.  E-mail I.D.  

9.  Details of Permission area  Tehsil- Obra 

Village – Agorikhas 

Gata No. 291,292,294 

Area – 1,2000 Hectare 

10.  Period of permission 03 months 

11.  Permission 

commencement date 

08.01.2022 



12.  Permission expiry date  07.04.2022 

13.  Date of mining plan 

approval  

08.01.2022 

14.  Content of sub-mineral  (in 

cubic meters) 

24000 

15.  Approved area (per cubic 

meter) 

300 

16.  Deposit royalty 72,00,000.00 

17.  Challan number and date of 

the amount deposited in 

column 16 

AKV220000515 

18.  Remarks (if any)  

 

 

 

Sd/- 

(J.P. Dwivedi) 

Senior Mines Officer 

Sonbhadra 

Sd/- 

(T.K. Shibu) 

District Magistrate  

Sonbhadra 
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 Directorate Of Geology & Mining Uttar Pradesh
Minor Mineral Concession Rules 1963 e-Transit Pass For Transportation & Minor Mineral See Rule 70(1)

Form MM11

Lease Details & Mineral QTY to be Transported

1. eMM11. 31632207036801363 2. Name Of Lessee / Permit
Holder: TAPESI

3. Mobile Number Of Lessee: 9219329938 4. Tin Number:

5. Lessee Id: 316322070368
6. Lease Details
[Address,Village,
(Gata/Khand),Area]:

CHAURA AGOORI KHAS
SONBHADRA , AGORI
KHAAS , (291 294) , 2.96526
acre

7. Tehsil Of Lease: OBRA 8. District Of Lease: SONBHADRA
9. QTY Transported in (Cubic
Meter/Ton for Silica sand): 20 m3 10. Name Of Mineral: MORRUM

11. Loading From: SONBHADRA 12. Destination (Delivery
Address): FAIZABAD

13. Distance(Approx in
K.M.): 550 K.M. 14. eMM11 Generated On: 24-03-2022 05:15:06 PM

15. eMM11 Valid Upto: 25-03-2022 10:20:06
PM 16. Traveling Duration : 29 Hr (Approx)

17. Destination District : FAIZABAD 18.Pits Mouth Value(Rs/m3
&Rs/Ton for Silica sand) 400

Details Of Registered Vehicle
1. Registration Number : UP32PN9640 2. Type Of Vehicle: 16 TYRE TRUCK

3. Name Of Driver : SHIV KAAL BHERAV 4. Mobile Number Of Driver: 7408093416

5. DL Number Of Driver:

This eMM11 is valid up to 25-03-2022 10:20:06 PM

ANNEXURE E
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ANNEXURE F



OFFICE OF DISTRICT MAGISTRATE, SONBHADRA 
(Mining Branch) 

 
Letter No. 6539/ Khanij/2022    Dt:25.03.2022 

 
Sh. Tapeshi S/o Sh. Sadan 

R/o village Chaura, Badgawan, 

Tehsil Obra, Distt Sonbhadra. 

 

   SHOW CAUSE NOTICE  

     A mining lease was allowed in your favour for mining 

Moorum in District Sonbhadra Tehsil Obra located village 

Agori Khas Land No. 291, 292, 294 Total area 1.200 

hactare for 3 months from 8.1.2022 to 7.4.2022. 

 

    As per the Joint inspection report dated 3.3.2022 

of Mining Officer, Sonbhadra, Mining Inspector 

Sonbhadra and Surveyor Mining Branch, you have carried 

out mining outside the approved area 45 m x 32 m x 1.5 

M =  2,180 cubic meter sand/moorum illegally. 

 

     Thus the royalty for 21,60 cubic meter Moorum is 

being imposed upon you for Rs 3,24,000/- at the rate of 

Rs 150/- per cubic meter total value of mining Rs 



16,20,000/- and penalty as per Rule 58 for Rs 2,00,000/- 

totalling to Rs 21,44,000/- . 

 

   You have violated the Rule 3, 58, 72  of U.P. Minor 

Mineral( Parihar) Regulations, 2021 and Section 4 and 21 

of Mines and Minerals (Development and Regulation) Act, 

1957 which are punishable offence. For these reasons, 

you are prohibited with immediate effect to carry out 

entire mining activities till the amount levied upon you is 

deposited and OTP for MM-11 is closed. 

 

  Hence, you are directed to submit your clarification 

while depositing the above amount within 7 days  as 

otherwise the action shall be taken against you as per 

mining licence deed to recover the above amount as Land 

Revenue. 

 

Sd/-  
T.K.SHIBU 

D.M. SONBHADRA  
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Court No. - 32

Case :- WRIT - C No. - 16473 of 2022

Petitioner :- Tapeshi
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Shailesh Kumar Pathak
Counsel for Respondent :- C.S.C.

Hon'ble Mahesh Chandra Tripathi,J.
Hon'ble Vikram D. Chauhan,J.

The petitioner  feeling aggrieved by a notice dated 25.3.2022
calling upon him to deposit  certain amount within 7 days on
account of it having done illegal mining and at the same time
seeking explanation, has filed the instant petition. 

Learned counsel for the petitioner submitted that although it has
been titled as a show cause notice, but in fact, it is an order in
itself as the respondents have already arrived at a conclusion
that the petitioner had violated the provisions of the U.P. Minor
Minerals (Concession) Rules, 2021 and have also quantified the
amount.  He  further  submitted  that  similar  controversy  was
decided by this Court in Writ C No.8648 of 2022 (Arun Kumar
vs.  State  of  U.P.  &  others)  by  judgment  and  order  dated
20.04.2022  and  the  instant  matter  is  covered  by  the  said
judgment. Reliance has also been placed to the judgment and
order dated 16.12.2016 passed by the co-ordinate Bench of this
Court in Writ-C No. 51986 of 2016 (Ranveer Singh Vs. State of
U.P. and others).

Learned Standing Counsel  does  not  dispute  the  fact  that  the
identical  notice  was  considered  by  this  Court  in  the  above
judgment  and  was  quashed  with  liberty  to  the  petitioner  to
submit  his  explanation and thereafter  it  was  left  open to  the
competent authority to pass appropriate order. 

Accordingly, the impugned notice is quashed in part. 

The  petitioner  shall  submit  his  explanation  within  one  week
from today treating the notice under challenge to  be a  show
cause  notice  simplicitor  and  not  an  order  determining  the
liability  and  quantifying  the  amount.  The  respondents  will
thereafter proceed to pass fresh orders in accordance with law. 

The instant writ petition stands allowed, accordingly. 

Order Date :- 1.7.2022
VMA

Digitally signed by VISHWA MOHAN 
ARORA 
Date: 2022.07.02 12:15:08 IST 
Reason: 
Location: High Court of Judicature at 
Allahabad

ANNEXURE G
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ANNEXURE H





ANNEXURE H 

To,  

Hon’ble District Magistrate 

District Sonbhadra 

 

     Subject: in compliance of decision dated 01.7.2022 passed by Hon'ble 

High Court Allahabad in Petition no. 16473/2022, Tapeshi Vs. 

Uttar Pradesh Government and ors. 

 

Application by: Tapeshi son of Sadan, resident of Village Chaura Badagawan, 

Tahsil-Obra, District Sonbhadra. 

Sir, 

   It is requested that vide your office letter No. 6539/ minerals/ 2022 dated 

25.3.2022 , the applicant was directed to deposit Rs. 21,44.000 within seven days 

and demand letter was issued on date 28.5.2022. Against which the applicant had 

submitted his reply.  Hon'ble High Court had canceled your notice dated 

25.3.2022. Copy of the order by the Hon'ble High Court is attached with the 

application.  It has been directed to decide the subject matter in light of guidelines 

issued vide order dated 16.13.2016 passed in Petition no.51986 of 2016, Ranbir 

Singh Vs. State of U.P. and others, and the applicant to submit clarification to your 

good self within a Week.  The applicant has already submitted his clarification 

earlier to your good self. The applicant has neither carried out any illegal mining 

nor had carried any mining beyond d the sanctioned area. The measurement of the 

sanctioned area to the applicant was neither by the joint team of the mining officer 

and subordinate officers in the presence of the applicant, nor any information sent 

to the applicant prior to the process of marking the sanctioned area. 

     Thus, it is requested that action may be taken in light of direction by the Hon'ble 

High Court and demand letter dated 28.5.2022 may be canceled. 

 

Date: 07.07.2022 

Applicant signature   -TRUE COPY- 
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ANNEXURE I



REGIONAL OFFICE 

U.P. POLLUTION CONTROL BOARD, SONBHADRA 

Letter No. G00 2043/ OA NO.231/2022-10-19  

Dt 30.7.22 

To 

 Sh. Tapeshi Son of Sh. Sadan 
 Vill Chaura, Badgawan, Obra 

 SONBHADRA – 2312051 

 

Sub:  Regarding Notice in compliance with order dated 

13.7.2022 of Hon. NGT New Delhi in OA No. 231/ 

2022 =- All India Camoor Peoples Front Vs. Ministry 

of Environmental Forest and Climatic Change. 

 

Sir, 

   Please refer to the orders of Hon. NGT in OA No. 231/ 

2022 – All India Camoor Peoples Front Vs. Min. of Forest 

and Climatic Change and letter dt 13.7.2022. In 

compliance with orders of Hon. Tribunal you are being 

informed that a petition was filed before Hon. NGT New 

Delhi by M/s All India Camoor Peoples Front on the effect 

of mining of mooraum sand on the environment. In that 

OA, Hon. NGT had set up an inquiry committee which got 

the matter examined and submitted an inquiry report to 



NGT when the orders were passed on 13.7.2022 for taking 

action. 

  In this context, you are expected to place your 

version before the committee so that an action taken 

report can be taken and filed before Hon. NGT within one 

month. 

 

Sd/-  
Dr. T.N. Singh 

Regional Officer. 
 

Copy for information to : 

1. D.M. Sonbhadra. 

2. Addl. DM Finance Revenue, Sonbhadra 

3. Senior Mining officer, 

4. Chief Environment officer Circle 2 UPCCB Lucknow. 

5. Chief Law officer First,  

6. Chairman/ SEIAA Paryavaran Nideshalaya, Vineet 

Khand 1, Gomti Nagar, Lucknow.  

 

 

Sd/- 

Regional Officer. 
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ANNEXURE J ANNEXURE J





 UTTAR PRADESH POLLUTION CONTROL BOARD 
 

Ref No. 11 80920/C-2/NGTY/ Samanya-57/22  
 

Date : 09.09.2022 
 

To 

M/s Shri Tapeshi S/o Sh. Shri Sadan 
Gata No. 291, 292 and 294, Vill- Aghori Khas 

Area 1.2 hectare, Tehsil Obra 
Distt : Sonbhadra 

 

 Whereas the industry M/s Shri Tapeshi S/o Sh. 

Sadan, Gata No. 291, 292 and 294 Village-Aghori Khas, 

Area 1.2 hectare, Tehsil Obra, District Sonbhadra, to be 

called industry hereinafter, is a company under Section 

40 of the Air (Control of Pollution) Act, 1981. 

  

 It is to apprise that in compliance with the orders 

dated 30.3.2022 passed by  Hon. NGT in OA No. 231/ 

2022 a committee was formed on 11.5.2022 and an 

inquiry report was sent to Hon. Tribunal . While taking 

cognisance of that inquiry report, Hon. Tribunal has 

passed the following order dated 13.7.2022 whose 

operative parts are as under : 

 



 “We find the report to be incomplete as it does not 

mention the status of preparation of District Survey Report, 

EIA/EMP, replenishment study and grant of EC in favour of 

the Project Proponents. Further, even for violations found 

and recommendations made, no action has been reported. 

It is also not clear whether the Project Proponents have been 

put to  notice of these proceedings for their response, if any, 

in terms of order dated 30.3.2022. 

    The state PCB may accordingly file further action 

taken report within one month by email or judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. As per 

direction in the order dated 10.3.2022, the State PCB may 

now put the Project Proponents to notice of these 

proceedings for their response, if any, before the next date. 

  List for further consideration on 14.9.2022. 

    In compliance of aforesaid orders, all parties  have 

been served notice through Regional office, Sonbhadra 

vide letter dated 30.7.2022. 



   It is further to apprise that in compliance with 

aforesaid orders, the relevant file was placed before D.M. 

Sonbhadra who had nominated Addl. DM Sonbhadra for 

preparing action taken report about proceedings taken 

against concerns who have been found guilty. In this case, 

SEIAA Lucknow has nominated its representative Sh.  Om 

Prakash Srivastava, Member SEAC Lucknow. 

       As per above, the project proponents who were guilty 

for mining in excess of prescribed quantity are subjected 

for assessment of environmental compensation to be 

imposed on the Recommendations on scale of 

compensation to deal with the cases of illegal sand mining 

and taking action against them by Central Pollution 

Control Board and Hon. NGT New Delhi  for such actions 

as ordered in OA No. 360/ 2015  and orders passed on 

26.2.2021 in other petitions are assessed. In that process, 

following project proponents have been found for paying 

compensation for environmental damage as per 

recommendations below :  

Compensation charge  = D x (1+RF+DF) 



Where D=Z x market value of material per  MT or m3.  

    DF  = 0.3. if Z/X-0.41 to 0.70 

0.6. if Z/X-0.41 to 0.70 

l,  If Z/X =  0.71 

RF =  0.25, 0.50   0.75, 1.00 as per risk level 

mentioned below :- 

  

 

Risk level 1 2 3 4` 

Risk Factor 0.25 0.50 0.75 1 

 

In present case :  

Total permitted quantity in 

Environmental Clearance (X)  

24000 m 3 

Total Extraction (Y) 26347.5 m 3 

Excess Extraction (Z), (Z-Y-X) 2347.5 m 3  

Methology :   

Market value of the material as Rs 

1000 per m 3  

2347.5 x 1000 = 

2347500 

Risk Factor  0.75, As per Risk 

level = 3 



Excendance in Extraction Z/ X  2347.5/24000 = 

0.0978 

Deterence Factor DF  0.3. As per Z/ X = 

0.0978 

Environmental compensation D x (1 +RF+DF 

2347500 x 

(1+0.75+0.3 

 2347500 x 2.05 

Rs 48,12,375/- 

 

As per the Rules framed by Regional office and the report 

with recommendation dated 6.9.2022, you have 

conducted excess mining  for not getting consent for water 

and air. Hence it is recommended to impose upon you the 

penalty of Rs 48,12,375/- towards environmental loss. 

   In view of above such facts, show cause notice is 

issued for recovering environmental loss compensation :  

 

1. Why M/s Shri Tapeshi S/o Shri Sadan, Gata No. 

291, 292 and 294, Village-Aghari Khas, Area 1.2 

hectare, Tehsil Obra, Distt Sonbhadra be imposed 



with penalty of Rs 48,12,375/- for carrying out 

excessive mining against the prescribed quantity. 

 

 In this connection, please send your clarification 

within 15 days of the receipt of this notice as otherwise 

the penalty proposed for Rs 48,12,375/- shall be 

imposed at your risk and liability.  

 

WITH APPROVAL OF  COMPETENT AUTHORITY 

Sd/- 

CHIEF ENVIRONMENT OFFICER CIRCLE-2   

 

Copy for information and necessary action. 

1. D.M. Sonbhadra. 

2. Regional officer, UP PCB, Sonbhadra with direction 

that a copy of the notice be served upon the owner of 

the industry  and ensure the latest position with 

inspection report within 15 days to the Headquarter 

of Board. 

Sd/-  
CHIEF ENVIRONMENT OFFICER, CIRCLE-2 
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lft: ~ ~ ~ '3ct'F<~ldl tR 3f~cf>lfc;ict> 3ij~l4 '54 cf> 'il'Ul'-t 

ANNEXURE K



~ ~ cf> ~ QR<f~1 ~ ~ M)cfia ITT ~ ~ ~ cJ>l 3ITT)q FPTTZTT TWJ 
C. 

t , Riiff~ ,ftHGldl ~ ~ !347.5 lt➔~c~ ~ rt JW,TT cfi 3rag ~ if,T 

3JRN C1'""' 7fl1T ~ ~ ~ ~ qq) ~ ~ ~ ~ - 48~2375.00 mt 

~ ~,.fl ftlct cf>') Tnft ~- Ritt1cf>T 3mm ~ ~- : 

1- lJ6 fc); ~ '1tl~ ~ kll ~ vfR / cJTg fh5'iR) ~ ~ uJR ~ f.r"clfftff lITTfl ~ 

3J1uq; ~ ~ vfA cpl 3TTm c-t•IIQI lflIT ~ I 

2- aq~<ffi <t>l~ 0n ~ $~,a~1~.:cc1 ·q,.q1i1t11 muf vi. 4812375.00 ctft elfa~ 

3'1~ftla ~ vJR ~ • ctft 1fd) t I 

3'-

\17ffl ~ cf> ff4'-t{ "ff -~ ~telct,i!OI ~«jct ~-

1. ~ ~ \1tF<C:IC11 6ffl ~ lW-:fr ~ 3TIITT1> ~ cf;T ~ qRq~➔ ~ ~ 

lfm t13ITT)q f.Rrcm t1 

2. ~ fil> ~ <t>IQ\ctQ GM '1114°llf -<l~Q ~ ~ cf> 3fl~~, R. 13.07. 

2022 ~ 3fj41ct1 1t ~ ~ ~ ~ ~ ~ Tnft ~. ~ ~ ~ ~ <S 

fl41~ -q ~ mfr ~~11 tt cft ~ ~ I 

3. ~ fc); .n~fl '3Q{l<ffi 1t ~ <t>IQf ctQ GM ~ ll?f xfiH~ldl qi) ~ 

cl>l~ft'i~ "fl ~ ~ ~111t{c1 f$m 1fm ~. ~ \Rf tr.i ~ ~ cJlq ~ 

~ Jrct;R ~ lfm mfcl> (ftHt;kfll ~ 1l ~ll~ct tt ~ ~ ~ I ~ ~ - 30~07. 

2022 "il ~ <t>~ai eff-

4t~tt ~ 1l '1tHGIC11 cl>1 f<hff~ ~ ~ mrfT en ~ ~ ~ t I 
~ ~ 1Tfmf -tt~~ cfi fl~~ ~-$A t. ~ cM cpl '3~M ~ t I 
~ tt~ffi q)f vTTit ~ ~ ~aiRa ~ ~ xHHGlctl cf;) ~ ~ t. 
41Rtt ~-30.07.2022 ~ ~ ~ ~ I 

~ ~ q;) u1fq ft~~ ct\-~ '14fwn ~ t $fl4>11ft ~ ~ ~- ~ 

WFR ~ cf>IQf(il Q ~ ~ 1l~fl Vague t. ~ 'il14'lJ ~ mffl 



(3) 

mimt>~ ~ ~ ·~- 13.07.2022 q;J ~ ~ TI \J~tr-1 fq;m l f1TI ~. <l"lilf,t, 

~ ch1lf,c1'l ~ ~ ~ q51 lfm~ qi) 1J1<f ~ n TTm ~ ~~ q Mm 
c#llJfctlJ gm '3tf~Gidl ~ ~ ufTif ~ v1 l1<hl~ ~ !ft 1T1ft 3'llt '~'fFt 

v1) ~ ~ ~ ~ ~~,fi ~ - 30.07.2022 aft ffim ufa ~ ~~r.e)<h-<OI 'ij) 

°flM'ttC'f 11~ 1 

4. ~~~: .:t m~~1 ~ ~ 1Tfmf ~vfffl~~ 

~ ~ ;yTtJ ~ cf ~ fcmn 1 m ~ ilillflct lf tfmcr-{UJ Y1!40I Piti~o1 

~ ~ Gffi tft ~ ~ f:i~W'I fij;m 1Tm 3iB .:J ~ 'it1.ftq ~l~ ?l ~ 

~ em lffmf \ifTtJ ~ ~ ~ ~ cCt ~ ~ q ~ Q-sttfot ~ 

1nft 1 '11'11.ft ~ ~ ct>lc-<l~ cn -tt•10111 ~ 30itR ~ m~ ttffl cJ;T ~ tt11'<01 ~ 

lfm t ~ ~ ufTtl ~ ~ ~fi!l UfC<f <tt 7nfi t , vTT ~ ~ ~ 

~~~ti 

5. ~ ~ qq\q'(U~lf fflffi~ q'; ~ lffifl $ ~ cf efffi'{Rf °fflW ~ Pi~f'(Of 

<tft ~ ~- 06.092022 q;y ~ tp,{fq; \iQ~ffi ~ ~ 1Tm t. \iff<bl WITT 

qtffi~cfi ~ ~ ~ 'lR ctft 1nfi vTTtt ~ ~ I ~ ~ ~ ~ . ftm ~ 

~qi3ml'R{R·qij~fcl;m-imi t . ~-ffl-l ~ q'; 

<hllffc1 lf ff ~def>'< ~ ~ cJ;~1I q'; 3mm ~ ~ ~ q,') ~ Rm) ~ 

~ - 2s.0J.202.2 q;) ~ - 2144000.00 cf>T ~ oi~~ftla <JR ~Rtt / . ~ 

~ ~ 1nTT ~ '1114\~ ~ ~llllct<-t ffiJ ~ "fl. 16473 ~ 2022 l> 

~ ~ ~ xffi ~ ~ I ~ q'; 3TIUR \ifrtf 31mm ~ cJ; IQfct<-t ~ - 06. 

09.2022 ffi \i&Jf:ict ~ ~ ~ 2160'ER ~ ~ ~ c$ ~ cm- 3ITT)q 

~ ~ 3ITTYlT ~ - 03.032022 cJTT vIT ffl1 ~ <61~ ~ ~ ~ l!flft eft 

ct 31tm-< lR ~,Ra fcmir 1 ~ ~ 3lIBllT cf;) ~ cn,dtctQ ~ ~ 

mm ~ ~ ~&fl am 1Tfmf trit "° ~ vfhf q;y 3mm "1,~, ~ 
c6l~dcbl~ / ~ ~ <Pl ~ cffi ~ vtt1cf>I~ ~ cft ~ I FclRj ~ 
~ ~ vITTf ~ ~ -q -?ifett ~- 30.07.2022 q;y (5qf c,ft ~ 7l<lT vt) ~ 
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3@ ~ vft 1) ~ t ~- \jQ'() cffl ~ / 

~ m1 3rnc.f1<,;1 ~ ~ ~Ml G tt~~ m, ~ ~ 3n~frte1 e1~tffe1 <6 

f.mfvur 3TI1llr tm PNffl ~ ~ . ~ ~ ~ '3tHC:lc11 ~ ~ ~ m 
"frt>rn I ~ GTm ~ ~ irt:~ffl qJtTT M 1 

~ 

1. \J0Jl0 ~ t7J ~ W ._;f(413i ~ ~ cf>l~Uf i@T3TT 1l~ti ~- 09.09. 

2022 1 Ilfi) I 
. 

2. q-~ q;1~h"1ll q~fq~Of R<i.tfOf f.)q,101 ~ ~ ~ ~ 41fett ~- 30. 

07.2022 1 ~ I 

3. ~ ffl~ ~ ufirn 'll+•flll ~ ~ lll lc-l lJ ~ 3Jrcm ~- 01.07.2022 '6 

31jqfct1 ~ ~ ~ ~ .:O~-tt ~- 14.07.2022 I 

4. ~cnRtt ~ig<fff vfTif m <YAvt ~ ~-03.03 .. 2022 1 ~ 1 

~i{fq;: ~ '/ q I ~OL t... 

-~r,};J1~ 
@ Hi,,,Jtv ~ ctris,-ff- ~ 1'-1,l 

-u-~?J•I/.; ~ <J111lijtrli q,,1{iq,fl 8,: 
&-. ~ il;'~~'V" 3"o ~ ~~1h,,..ar 
"'1,.) J ~ , 

it£', 8Pt1-,;r 7"r <(Ji/ 1 I ft ~ 
~t~lliif q,f ,fq,;) ~~-
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To 

 The Chairman/Principal Bench 

 National Green Tribunal, 
 New Delhi 

 

Sub: In furtherance to the order dated 13.7.2022 passed 

by Hon’ble National Green Tribunal in OA No. 231/ 

2022 on the basis of inquiry report dated 11.5.2022 

and in reference to letter No. 1780  /920/C-

2/NGT/Samanya 57/22 dated 09.09.2022 – 

clarification in reference to show cause notice. 

 

Clarification given by Tapeshi son of late Sadan R/o village 

Agori Khas, Pargana-Agori, Tehsil Obra, District 

Sonbhadra. 

 

Sir, 

 In reference to subject cited above, it is to apprise 

that a reference was received by us answering 

respondents on 15.09.2022 from Regional Office of 

Pollution Control Board, Sonbhadra  mentioning therein 

about the order dated 13.7.2022 passed by Hon’ble Green 

Tribunal, New Delhi in OA No. 232 of 2022 All India 

Kamur Peoples Front Vs. Ministry of Forest and Climatic 

changes. In that order a reference of 30.3.2022 has also 



appeared in which direction about issue of notice  to 

licencees of parties for Next listing date.  Hon’ble Green 

Tribunal had fixed the date of 14.09.2022 but it was 

known after receiving the show cause notice dated 

15.09.2022.A registered envelope with show cause notice 

copies are attached with this clarification for Hon’ble 

Board. 

 

    Kindly refer to the show cause notice issued from 

your office whose photo copy is attached with clarification. 

The subject matter of above notice is that we answering 

respondents   have been charged for mining in  on short 

term basis licence in approved mining of sand in which it 

is alleged that answering respondent had illegally mined 

for 2347.5 cubic meter sand and a penalty of Rs 

4812375/- is impose on following grounds : - 

 

1. That applicant has been charged for mining more 

than the prescribed quantity without consent of 

water/air.  



2. For above reasons, compensation of Rs 4812375/- is 

imposed as compensation for environment.  

 

The following clarifications are being submitted in this 

regard :  

 

1. That Respondent has not transported the sand in 

excess of the prescribed quantity. The charge is 

without basis. 

2. That no site inspection was conducted at the spot in 

terms of order dated 13.7.2022 of Hon’ble National 

Green Tribunal and nor any correct information 

about investigation is given. 

3. That in above referred notice  a letter was sent to 

respondent only as formality and the subject matter 

is stated in such manne that the respondent may not 

be able to take part in investigation. The letter dated 

30.7.2022 suffers from following deficiencies.  

 

A. Notice does not make it clear as to the authority 

before whom the respondent is to appear. 

 



B. There is no mention about the members of the 

committee formed for the investigation. 

 

C. The site of investigation and committee  and the spot 

where the respondent is to appear are not stated in 

notice dt 30.7.2022. 

 

D. Even the date on which appearance is to be given 

before committee is not mentioned. The notice is 

vague and the order dated 13.7.2022 of NGT has 

been fully violated because  the proceedings  have 

been kept secret and no information about any such 

inquiry is given.  For a kind reference, a copy of the 

notice dated 30.7.2022 is attached with clarification. 

4. That in fact neither Mining officer nor any IO with 

him has investigated or taken measurement or 

dimensions and nor inspected the site through 

Pollution Control Board and  nor  the dimensions, 

risks etc. at the spot is done by the committee. The 

amount of compensation is decided arbitrarily on 



imagination and a wrong report is filed which are not 

acceptable.  

 

5. That the quantity  of the mineral and compensation 

as given in the letter dt 06.09.2022 are not as per the 

actual physical site condition. Truth is that  Mining 

Officer has determined the amount of compensation 

while sitting in office without taking actual 

measurement and sent notice on 25.3.2022 for Rs 

2144000/-  as fine and notice sent. The same was 

quashed by Hon’ble High Court in Writ No. 16473 of 

year 2022. On the basis of notice inquiry report  from 

regional office dt 6.9.2022 mentions about mining of 

2160 cubic meter sand for which report was sent by 

Mining officer on 3.3.2022. The National Green 

Tribunal and the Regional office made this report as 

basis and no information was given to the 

farmer/licencees.  In the report so sent, a reference 

was made about the notice dated 30.7.2022 which is 

absolutely misleading. The entire proceedings is the 



consequence of the collusion between the inquiring 

Team and DM Sonbhadra.  

 

6. That a charge is made about licencee for not taking 

consent letters for water/air whereas the Rule 68 

was relaxed in the amended Regulations and  the 

sand brought by flood  was removed to make the land 

cultivable for farmers. In that process NOC from 

Forest Department Mining Department was taken  

and farmer was not given any responsibility. So far 

as getting the consent for water/airis concerned,  no 

liability or compulsion was imposed   for imposing 

the same on farmer/licencee. If there was any such 

provision then licencew should have been issued 

only after taking the NOC from Forest Deptt and 

Pollution Control Board.  In this matter, there is no 

deficiency or negligence on the part of licencee. The 

charge is absolutely wrong and baseless. On this 

basis the compensation imposed is absolutely wrong 

and against law.  



 

7. That there is minor difference in the quantity of sand 

mined illegally as per report of Mining officer/DM for 

more sand than prescribed and the report of 

Regional office/ committee. The Mining Department 

has made the prescribed quantity as basis which is 

ambiguous and incomplete.  There is no clarity as to 

what was the instrument or implement through 

which this quantity was determined.  This fixation 

was not done in presence of the farmer. Thus  the 

fixation of environmental compensation is done 

without appropriate enquiry and hence the same is 

liable to be set aside. Whereas the Mining 

department  has the case about illegal mining 

pending with District Magistrate.  

 

Hence, it is prayed that while perusing above 

facts/clarification, the compensation imposed 

against the applicant/respondent be revoked so that 

justice can be done. It shall be so nice on the 

respondent. 



 

Encl :  

1.  Copy of the show cause notice dated 09.09.2022 

issued by UP Pollution Control Board, Lucknow. 

2. Copy of the notice dated 30.7.2022 sent by Regional 

Office, Pollution Control Board, Sonbhadra.  

3. Copy of notice  dated 14.7.2022 in reference to High 

Court order dated 1.7.2022 sent by Mining office for 

hearing. 

4. Copy of the impugned joint inquiry report Mining 

Branch dt 3.3.2022. 

 

 
Date : 26.9.2022     

Sd/-  
APPLICANT 

Copy to :- 

 

1. Hon’ble D.M. Sonbhadra for information and 

necessary action.  

2. Regional Officer UP Pollution Control Board, 

Sonbhadra for information and necessary action. 

 

-TRUE COPY-



PAWAN KUMAR <pawan2110k@gmail.com>

Original Application No. 231/2022 between All India Kaimoor People's Front
v. MOEF & CC & Ors.

1 message

Samridhi Jain <samridhi12318@gmail.com> Thu, Oct 20, 2022 at 2:55 PM
To: vksofficesc@gmail.com
Bcc: pawan2110k@gmail.com

Sir,
With reference to the aforesaid matter, the undersigned is appearing on behalf of Respondent No. 15. 
PFA herewith a Short Affidavit on behalf of the Respondent No. 15 to be filed before the Hon’ble Tribunal as
pre service. 
Kindly acknowledge the receipt of the same. 

Also, the page numbered copy shall be emailed to you once the page numbering is provided by the registry of
the Hon’ble Tribunal.


Thanks & Regards,

Samridhi Jain, Advocate

Supreme Court of India

A-10, LGF, Lajpat Nagar III,

New Delhi - 110024

Mob. 9890210579

 Final Affidavit by R - 15.pdf

Proof of Service 

https://drive.google.com/file/d/1lXYESGj9aZWQvhrp8Fy0Srw3Rp2yicqw/view?usp=drive_web
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